
Sessions Case No.81(NL)/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.), 
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.81(NL)/2022

State of Assam
..............Complainant.

  Vs

Md Atul Ali
...............Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the State: Mr M.P. Hazarika.
Advocate for the Accused: Mr R.K. Saha.

Date of Hearing: 27/09/2022.
Date of Order: 27/09/2022.

ORDER

Accused  Md  Atul  Ali  is produced  from jail

hajot  through  V.C.  He  is  seen  and  be  remanded

back to jail hajot till next date fixed. 

Fix 11/10/2022 for production/C.C.

    (Syed Burhanur Rahman)    
                            Addl. Sessions Judge (F.T.C.), 

                   Lakhimpur, North Lakhimpur.

Later  on,  vide  petition  No.1394/22,  dated

27/09/2022,  the  instant  bail  petition  is  filed  on

behalf of the accused Md Atul Ali.
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It  is  stated  that  wife  of  the  accused  is  a

pregnant lady and for  her  treatment the accused

was busy on the last date fixed and accordingly, he

could not appear before this Court on 08/09/2022.

On that day, N.B.W.A. against the accused Md Atul

Ali  was issued by this  Court.  On 20/09/2022,  the

accused  was  arrested  on  the  strength  of  the

N.B.W.A.  issued  against  him  and  accordingly,  he

was taken into custody.

Learned counsel  on behalf  of  the accused

has submitted that non-appearance of the accused

was not intentional and he was compelled to take

his pregnant wife to the hospital and therefore, he

may  be  granted  the  benefit  of  bail.  It  is  further

stated that the accused will participate in the trial

without failure.

Learned A.P.P. has raised no objection.

In view of the same the accused person is

hereby granted the benefit of bail. Accordingly, the

petition  is  allowed and the  accused namely,  Md

Atul  Ali  is  allowed  to  go  on  bail  of  Rs.20,000/-

(rupees twenty thousand) only with one surety of

the  like  amount   to   the   satisfaction   of   the

concerned  Court.  However,  the  following  bail

conditions are imposed:

i)  the  accused  will  not  abscond  and  will

regularly appear before the trial Court.
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ii)  the  accused  will  not  temper  with

evidence,  will  not  intimidate  and/or  influence

witnesses/victim.

iii)  the accused is  to  furnish  photocopy of

Voter  Card/  Aadhaar  Card  or  any  other  tangible

government  document  portraying  his  photograph

and address.

iv) violation of the bail condition will make

bail liable to be canceled.

The instant bail petition is disposed of.

Date fixed as before.

   (Syed Burhanur Rahman)    
                            Addl. Sessions Judge (F.T.C.), 

                   Lakhimpur, North Lakhimpur.
 


